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BABU LAL " ese APPLICANT.
Vs
MITON OF ITHNDIA & QRS. « e+ PESPCIIDLITS .
CORAM:

HON'SLE MR, 20OPAL IRISHIA, MEMEER (J).
HO'BLE MR, C.P. SHAEMA, MEMBER (A).

For the Applicant: oo SHET J.F. TAUSHIK.

For the Pespondents eee NOHE .

PER HOI'BLE Mr. SOEAL TRISHWA, MEMZER (___) .

applicant Babu Lal has filed thiz applization u/s 19
af the Administrative Tribunals act, 19225, praving that his
termination by orsl order on 15.3.9%0 ke declared illegal and the

re

U)

ndents e Jdirected to reinstate hia with rebrispeot ive
effect zllowing all conssquential bensfits,

2, The applicant states that he was appoinked ags Pump
Driver on 10,5.8% by the Senicr Electrical Chargsman, Gangapdr

Tity, at Bore Well Wo.5, the chzoge 2£f which was handed over

i

by Shri Hira Lal, Fitker, to 8hri Iailash, a collezqgue of the

{0

applicant, on 10.5.99¢ The applicankt was not Jiven hiz due wages
and h= had., thersfore, made a réprésentation vide annexure A=l
dated 17.2.22 but inztead of relzasing dus payments;the respondsnt

0.2 vide his letter dated 18.7.29 (2nnewure 2=2) azked the

(i

applicant to hand over ithe ley. of the Puamp Houss to S .EWF.
Gangapur City. The applicant therczafter claimed payment of wages
vide an applicstion datesd 22.9.83 (Annsrure A4=5) =2nd it was
forwérded by the LEC (C) Sawaimadhopur £o the DPO Iota. It is
further stated by the spplicant thut womzet ing was he1ld in the
chamber of respondent 1ic.2 with the AEE(F) Mota and the office

bearers of the trade union on 12.10.59 The spprlicant alzo states

rendered acntinuons service for mors than 120 days and
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3. The rezpondents conkesk this applicaticn with the
averment that the applicant was nsver appoirnted in their service.
The post of Purp Driver is & Class-IIT post and no=ons can be

ct
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appointed to this o0ost without f£azing sels
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of direct recruitment or by way of promcticn. It iz also
plzaded that the application iz misconcicsved. The nams of the
applicaaé was n2ver entered in the muster roll and the meeting
amongy  the offizers of the rezpondents and thé Joint Secretsry
of the Union does not prove anything conclusively. It is also
averrei thqt in the Railwals worl is also done through

traétoré and the applicant might have been in the emnloyment

of somz contractor and he might have Dezn entrusied the keys

¥ ]

f the wsll zither by mistale o by way of a temporary arrange-
e nt £or the tims being and such an arrangemsent does nct confer

any right uapon him,

4. We have hesard the learned counzel for the applicant
and have perused the records of the cafe wvery carefully. 1lone

+

is presznt on bzhalf of the respondents.

5e The contention of the applicant that he was agpointed
ag a Pump Drirer on 10.5,99 by the Segnior Electrical Chargeman,
Gengapur City, is not borne out by any Jdocumsnt relisd upon by

Jas asled to hand over

1]
-

the aprlicant. The mere fact that h
the Yeys of the puarp house to the SEF Gangapar City dses not
establish that he was appointed as a Pump Driver. The apiplicant s

nams was itk enrollsd in the muster roll of the ZSenior Elsctrical

l"j

Foreman, Sangapur City, vide Anvexure A=3. The LEO (2), Sawai-
médhopur, had merely FDLWardei a wopv Df the complaint €0 the

DPO, W_stern Railway, Kota vide his communicaticn it Annenure A-6.
The minutes of the mesting h2ld on 13.10.89 vide Annexure A7

do not prove any engagement of the applicant as a Pump Driver.
The o3t of Pump Driver is filled up oﬁ the basis of selsction,

virich iz conducted by 3 competent selection board comprising of
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officers of the oonozrned Divisional Pailvay. Any apoointmant

—3 Ll

lett@rlar order 2ould not be filed by the applicant. It is not
established by ths record that the applicant was formally
aprointed as a Pump Driver and he worked in that post for more
than 120 days. The applicant haz not been able to make 2ut any
case in his favour.

He . In the resalt, this applization fails and it is

dismissed vith no crder as o CO5iS.
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(o.2. snlp.m ) ( GOFAL TP ISHMA )
MEMBER (A) MIMBER (J)



